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Rannlnt of Special Train for Golden 
Rock Workshop Workers

597. Shri Seshiyan: Will the Minis­
ter of Railways be pleased to state:

(a) whether Government have re­
ceived any  representation for  the 
running of  workers’  special  train 
between  Thanjavur and  Tiruchirap- 
palli for the convenience of the rail­
way workers of Golden Rock; and

(b) if so, the decision taken in the 
matter?

The Minister of Railways (Shri  C. 
M. Poonacha): (a) No.

(b) Does not arise.

Late Banning of Trains

596. Shri Seshiyaa: Will the Minis­
ter of Railways be pleased to state:

(a) whether Government are aware 
of the inconvenience caused to  the 
Railway workers  of  Golden  Rock 
workshop by the late running of trains 
between Thanjavur  and  Tiruchirap- 
palli; and

(b) the steps  taken to  run trains 
on this track adequately and in time?

Hie Minister of Railways (Shri C. 
M. Poonacha): (a) and (b).  Passen­
ger trains on ftuutfavur-Tiruchirap- 
pallj section, catering to the require­
ments of railway workers of Golden 
Rock workshop, are given preference 
over all other passenger trains Includ­
ing MailatXSxpnnes and every thing 
possible is being done to ensure their 
punctuality.  Their  punctuality per­
formance It not such as to cause any' 
undue   inconvenience  to  railway 
workers.

Allotment of Scooters to Government 
Employees

599. Shri Sharda Nand:
Shri J. B. Singh:
Shri Bharat Singh Chauhan: 
Shri Ranjtt Singh:

Will the Minister of Industrial De­
velopment and Company Affairs  be
pleased to state:

(a) whether it is a fact that only 
those Government employees are eligi­
ble to apply for a scooter out of Gov­
ernment quota whose monthly basic 
pay is above Rs. 35.;

(b) if so, the reasons for making 
such a discrimination in this respect 
among Government servants  on  the 
basis of pay; and

(c)  whether   Government  pro­
pose to remove this lacuna?

The Minister of Industrial Develop­
ment and Company Affairs (Shri F. A. 
Ahmed): (a)to (c).  Applications for 
allotment of scooters from the Central 
Government quota are not entertained 
from  Government employees whose 
basic pay  is below Rs.  S5J- per 
month.  However, in the case of (i) 
doctors, fii) officers who have to per­
form predominantly fleld duties and
(iii)  personal staff attached to Minis­
ters and other  high dignitaries of 
similar rank and to officers of the rank 
of Joint Secretary and above, applica­
tions are entertained if they are draw­
ing a basic pay of not less than Rs. 9  
per month.  These limits have been 
adopted as reasonable bases for distri­
buting the limited number of scooter* 
available In the Central Government 
quota.  The guiding principles adopt­
ed in the allotment of scooters  are 
the essentiality in terms of the nature 
of duties performed by tho applicant 
and the capacity of applicants tor the 
purchase and maintenance of scooters.

Government officers drawing basie 
pay below Rs.  35). per mootK  but 
not below Rs.  19). per month  are 
considered for priority allotment ot
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Pearl amha and Vicky Mopeds, for 
-which Central  Government  quotas 
have been earmarked recently.

Credit Squeeze on Cotton Trade

6 . Shrt Sharda Nand:
Shrt J. B. Singh:
Shri Bharat Singh Ohauhan: 
Shrl Kanjit Singh:

Will the Minister of Commerce be 
be pleased to state:

(a) whether Government have de­
cided to impose credit squeeze on the 
cotton trade to curb hoarding  and 
speculative deals in the raw cotton; 
and

(b) if so, the extent of squeeze im­
posed and the steps taken by Govern­
ment to ensure that the credit squeeze 
does not hit the cotton growers?

The Deputy Minister in the Ministry 
of Commerce (Shri Shaft  Qureshi):
(a) and <b). es, Sir. Instructions have 
been issued by the Reserve Bank  of 
India to all  scheduled  commercial 
banks to restrict advances to mills and 
trade to cotton  stocks  which  are 
covered by purchase/movement  per­
mits jssuedl by the Textile  Commis­
sioner to the Government of India and 
in other cases to curtail generally the 
advances to 85*̂ of the previous year's 
level. These credit restrictions do not 
apply to growers.

Production of Mill Cloth

(1. Shri ogendra Sharma: Will the 
Minister of Commerce be pleased  to 
state;

(a) whether it is a fact that  the 
per capita availability of  mill cloth 
declined sharply between 1956  md 
1968; and

(b) if aa, the reasons therefor?

The BUrty Minister in the Minis­
try of OHwnm (Shrt Shaft  tyn*- 
nbU: («) ea, Sir. The  per  capita 
availability of mill-made cloth  has 
dedined from 1-63 metre* in 19S8 to
1.-68 metre* (Provisional) in 196*.

(b) The decline in per capita availa­
bility of mill cloth is due to a variety 
of reasons,  such as increase in popu­
lation without a corresponding  in­
crease in the production of cloth  in 
the mill sector.  On the other hand, 
there has been a greater growth of the 
decentralised sectors, such as  hand- 
looms and powerlooms, with the re­
sult that the additional internal re­
quirement of cloth is being met to a 
larger extent by these sectors.  The 
per capita availability in the decen­
tralised sector has increased from 4.8 
metres in 1956 to 6.12 metres in I96.

Trade Agreement with Spain

662. Shri Ramachandra Veerappn: 
Shri N. K. Sanghi:
Shri . A. Prasad;

Will the Minister of Commerce be 
pleased to state:

(a) whether there is any proposal 
to conclude a trade agreement with 
the Government of Spain;

(bi if so, the  steps taken  in the 
matter: and

(c) when it is likely to be finalized?

The Minister of Commerce  (Shri
Dinesh Singh): (a) No, Sir.

(b) and (c). Does not arise.

In do-Polish Trade Pact

MS. Shri Ramachandra Veerappa: 
ShrJ N. K. Sanghi:
Ŝnri M. Kampure:
Shri George Fernandes:
Shri J. H. Patel:
Shri A. Sreedharaa:
Shri Madhn Limaye:
Shri M. Sudarsanam:
Shri Ehrahhn Svlaitnan Sait:

Will the Minister of Commerce be 
pleased to state:

(a) whether it is a fact that  an 
Indo-Polish Trade Pact has been sign­
ed in April, 1967;

(b) if so, the main features of the 

agreement; and

(c) when it is likely to come tala
effect?




